=i
2w
L

~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

| o T 0,A.ND.1319/96
. - Betueen: . Dts of Order: 5.9,98

DVSambasiva Rao ) ' g
And » pp C

. , 1. The Central Provident Fund Commissioner, 143 Hudce
. Uisala 8uilding, Buccaji complax, New Delhig

2. The Regional ruvident Fund Cammissxonar,
Barkatpura, Hyderebad,

, . o | -:ﬁi.Resppuientéﬁ . .
~ Counsel for "the Applicant : MeiN,Shakthi B

e

.‘tpunsei for the Respord ents: Maﬁﬂadhurima

“THE HON'BLE SHRI R.RANGARAJAN - MEMBER (A)

. _THE HON'GLE SHRI B.5.JA1 PARAMESHUAR : MEWER (3)
| THE Tﬂxéuun,n_.mag Tﬁt“rmmwc ORDER: B | ,‘

Heard NS N.Shakthi Far the applicant and ﬁr ‘spinivds Rao
for Ms.ﬁadhurima for ths respondents. C :

. 1t is stated by Ma.Shakthi that the Respnndonbs have handed a
euer tha Counter only today; hence she requests for time|Por filing U

a Rejcindar.'This appears to be & rgasonabls request, herdce time is

granted to her Por filing the Rejoindsr, List this OA fox orders -on
24;571998% - ' .
- . The learned counsel for the respondents who appeazed before
-+4s was not able to answer 3y queies posed to him, He had |coms here
* only to ask for adjournmenﬁ% Ve dapbacata such tendency ia this OA
' was filed in 19963
The OR was filad on 1,1T% '1996,' It is not understood uhy the

why the reply was filed only today i,s., after a lapss of nearly
two years, This shous the Respondenrs do not care for thi cases filed '

in this Tribunal and for no reason they delay in filing of the rep}yé

~
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. Such an attitude on the part of the Respondents cannot bé aggepted
and tolgrateds This OA was posted for orders today, that means that
this OA had come sariier alao when the learned Counsel for the res-

pondents wera not ready of not xsadxxsEpresent,’.

In view of the above on account of the lapses on the ert of
the Respond ente an amount of Rs,500/-(Rupees five hurd red only) is
imposed as costs on the Respondents; Before mxxhearing this DAG
The amount should be paid to thé CAT, Bar Association on or pefore
175 9. 11998 and proof of having done so shnuld be produced to [the

-Raglatry‘

List this BA for orders an 24*9.1998.

I ﬂ/\/n“f‘?&’
DEPUTY REGISTRAR

To

n1ﬁ The Eantral Provident Fund cummiasioner, 14, Nudea

HUDCO, Visala Building, Boccaji Complex, Nau Delbi.

25 The Regional Provident Fund Eemmissloner, -
Barkatpura, Hyderabad.

3, One copy to Mewi.Shakthi, Advovate, CAT, Hyderabad.
4 One copy to MasMaV, Nadhurlma,BGSC CAT,Hyderabad,
5¢ One duplzcata copys '
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FOR M ND 20

See F{ule 111 (e) |
' 8111 of Cmsts

(To be annexed to the order)

!‘ ;'r_\io.’ V213 /98

A : @@rT/ B@@ (.\fgsguck\u\f\ A
. Costs auarded to eppiieent-fri’ ‘ . [Regpendenis
e and payable by Hﬁhéﬁ%ﬁﬂ?*ﬁh Renp .Heﬁﬁﬁﬁﬁﬁﬂ%ﬁ—NbQV
(1) Legal Practitioner's fee e Rsy - £;C)Q/'*“
(11) Expgnses L eer Bse o
: I " .Total - R, S@O_/',—\

TN @
COURT OFFICER | ﬁw j
¥dly WO wfewta : ‘ :
Central Adminisiyative Tribuasl (S 16N TURE—,)
beerare @S DEPUTY REGISTRAR
HYDERABA

BENCH

" NOTE¢ No bill of costs need be preparsd or ennexed,
_if cuate arg not awvarded, '
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TYrsD BY " CHECKED 3Y
" APPRIVED BY

I THE CENTR:L ADMINISTRATIVE TRIDUNAL
HYDERABSD SEHCH HYDERABAD ,

CTHE HOR'ILE SHRD R.RANGARAJAN : M(A)

AND

., THE HON'BLE SHRI B.S5.JAT PARAMESHLAR

{3 .

DATED} | C?) Gi)? g
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_ ADMITTED AND 1#HTERIM DIAZCTION
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DISMISSED
DISMISSZO AS W ITHDRAWN a

DISHNISSED FORWIFAULT,
N

LADERED/REJECTED

ND ORDER AS T3 CES
YLKR LU 5

AT

Bo:ltral Administrative Tribunal

9% / DESPATCH

15 SEP 1998






